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(1897) 11 PRI CK 0002

In the Privy Council

Pertab Bahadur Singh APPELLANT

Vs

Badlu and others RESPONDENT

Date of Decision : 10-11-1897

Acts Referred:

Citation : (1897) 11 PRI CK 0002

Hon'ble Judges : Watson, Hobhouse, Davey, R. Couch, JJ.

Judgement

Hobhouse, J. 1. Their Lordships see no reason for differing from the Courts
below in this case. The Courts below have treated the matter as a question of
inquiry whether the rent was a favourable one or not, and they have held, as it
appears to their Lordships quite justly, that the appellant has not produced any
proof to show that the rent was a favourable rent. The undefined charges, the
expenses of management, and so forth, may have been such as to make it a
perfectly reasonable rent as between lessor and lessee. The case, therefore,
fails, and their Lordships must humbly recommend Her Majesty that the appeal
be dismissed. As the respondents do not appear there will be no costs.
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